
FIR No.222/19
PS Crime Branch
U/s 33/38/58 Delhi Excise Act 
State Vs. Parveen Kumar

02.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO in person through VC

Heard. Perused. 

This  is  an  application  for  declaration  of  accused  as

'Absconder' and report of execution of 82 Cr. P.C. of accused

Praveen Kumar.

On the last date of hearing process u/s 82 Cr. P.C. against

the  accused  Praveen  Kumar  was  ordered  be  issued  for

02.06.2021.  But  inadvertently  in  the  process  u/s  82  Cr.  P.C.

issued  against  the  accused,  the  next  date  of  hearing  was

mentioned as 09.06.2021.

Keeping in view the same, present application be put up

on 09.06.2021 for consideration and for further proceedings.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.06.2021



FIR No.234/2020
PS Alipur
U/s 392/394/411/34 IPC & 25/54/59 Arms Act 
State Vs. Manoj Kumar 

02.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Mallik, Ld.Legal Aid Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Manoj Kumar.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 02.06.2020. It is further submitted that

nothing  was  recovered  from the  accused  and  he  has  been

falsely implicated in the present case. It  is  further submitted

that  the initial  investigation of  the present  case has already

been completed and no purpose will be served by keeping the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Chargesheet has already been filed in the present case.

Meaning thereby,  the  investigation  qua the  applicant/accused

has already been completed. It is pertinent to mention here that

two other co-accused persons namely Deepak and Deepanshu



Gautam are already on bail.  The conclusion of trial might take

some  more  considerable  time.  No  useful  purpose  would  be

served by keeping the accused behind the bar. Keeping in view

the  facts  of  the  case,  nature  of  allegations  and  period  of

detention  of  accused   as  well  as  the  present  scenerio  of

Pandemic COVID-19, applicant/accused is admitted to bail on

furnishing bail bond in a sum of Rs.35,000/- with one surety in

the like amount with following conditions:

1. The applicant/accused will not jump the bail and will

appear in the court regularly. 

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail.

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

Accordingly, application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.06.2021



FIR No.02/2019
PS Alipur
U/s 387/506/120B & 34 IPC
State Vs. Arun

02.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Mallik, Ld.Legal Aid Counsel for the applicant

Heard. Perused.

This is an application for  grant  of  interim bail  filed on

behalf of the applicant/accused Arun.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused  is  in  JC  since  03.01.2019.  Ld.counsel  for  the

applicant/accused  requested  for  interim  relief  of  90  days  in

view of the latest judgment of Hon'ble Superme Court and the

advisory of Hon'ble High Court of Delhi in the current situation

of pandemic COVID-19. It is also submitted by the Ld. Counsel

for  the  applicant  that  co-accused has  already been granted

interim bail by the Hon'ble High Court and applicant/accused

may also be granted bail on similar conditions. 

Considering the totality of facts and circumstance of the

case as well as without commenting on the merits of the case

and keeping in view the observations of the Hon'ble Apex Court



in suo moto WPC no. 1/2021 and the advisory of High Power

Committee of Hon'ble High Court of Delhi dated 04.05.21, the

accused is admitted to interim bail for 90 days from today upon

furnishing of personal bond in sum of Rs.50,000/- along with

one surety in the like amount, who should be a family member

of the applicant/accused on the following conditions:

1. The  applicant/accused  shall  report  to  the  concerned

Police Station once in every week i.e. every Wednesday.

2. The applicant/accused is directed to give all his mobile

numbers  to  the  Investigation  Officer  and  keep  them

operational at all times. 

3. The applicant/accused shall give his correct address to

the IO and if he changes the address he shall intimate

the same to the IO.

4. The  applicant/accused  shall  not,  directly  or  indirectly

temper  with  the  evidence  or  try  to  influence  the

witnesses.

5. The applicant/accused shall not leave the NCT of Delhi

without the prior permission of this Court.

6. The applicant/accused is directed to surrender before the

concerned  Jail  Superintendent  upon  the  expiry  of  90

days from the date of his release.

Copy of the order be given dasti as prayed for.

Copy of the order be also sent to the DLSA (North) as well

as concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.06.2021
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